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CENTRAL ADMSTRATWE TRIBUNAL 
ALC 

No. 0A350101354/'2O16 	
Date of order:5.1O.2016 

Present: 	Hon'ble Justice Mr. Vishnu Chandra Gupta, Judicial Member 
Hon'ble Ms. Jaya DasGupta, AdMinistrative Member 

CHIRANJIT GHOSH 

Vs I  

UNION OF INDIA & aRk (DEFENCE) 

For the applicants 	: 	Mr.SChakrabortY, counsel 

For the respondents 	: 	Mr.S.Banerjee, counsel 

ORDER(ORAUJ 

Justice M.r.V.C.Gupta, J.M. 

Heard Id. Counsel for the applicant and Id. Counsel for the respondents. 

2. 	The applicant wants to 1 et aside the selection already been held in 

pursuance of a selection process initiated in terms of the Employment Notice 

dated 14.3.15 (Annexure A/8). It is not in dispute that the process of selection 

has been completed and all the 209 vacancies have been filled by the persons 

after their selection. Now this fact is not disputed by the applicant. The 

applicant has relied upon a judgment of CAT, Allahabad Bench in OA 881 of 

2015. The judgment which has been referred to was relating to those persons 

who were the participants in the selection process and on the basis of that the 

relief was granted. 

In the present case the applicant hâ.s not participated in the process of 

selection and he filed this petition only after the selection process is over. 

Hence we do not find any justification to admit this petition. 

The OA is therefore dismissed at th admission stage. No order is passed 

as to costs. 
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